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Bhopal and Vindhya Pmd_éh (Courts) Aot, 1950

lishm-ent of Judicial Commissioners’
Courts and other courts in Bhopal and Vindhya Pradesh.

[10th May, 1950.)

1. Short title and extent.—(Zj This Act may bo called the Bhopal and Vindhys
- Pradesh (Courts) Act, 1950.

(2) It extends to the smee'-of Bhopal and Vindhya Pradesh,

2. Definitions.—In this Acf, unless the context otherwise requires,—
(8) “Chief Commissioder ” means the Chief Commissioner of the State ;

(#3) “Court of the J ug licial Commissioner * means the Court of the Judicial.

Commissioner of the Statg and includes the Cour’t of the Additional Judicial

- Commissioner, if any ; ‘

“(#98) “district courty’

~ the court of an additiogal district judge ;

(tv) “land suit ” -;’- ans a suit for the estabhshment of title to land or for

possession of land or inywhich any right or interest in land is claimed ;

. (v) “small cause spit ”* means a suit of the nature cognizable by a court of
small causes under the Provincial Small Cause Courts Act, 1887 (IX of 1887); o

(vi). “ State ” mens the State of Bhopal or the State of Vindhya Pradesh,
as the case may be j -

(vii) “ unclasse o’ sult means a suit which is neither a land suit nor a sm&l)
eause. suit. ;

means the court of the district ]udge and includes

CHAPTER, II

Court. OF THE JUDICIAT, COMMISSIONER-

3. Estabhshmentof the Court of the Judicial Commissioner.—There shall be .
established for each pf the States of Bhopal and Vindhya Pradesh a Court to be
known as the Court §f the Judicial Cominissioner which shall consist of the Judicial
] ; d" jne -or more Additional Judicial: Commlssmners s the Central

fituto. a,ppomt thereto.
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4 Qualifications for appointment as Judicial Commiskioners or Additional J udlclal
Commissioners,—A person shall not be qualified forjappointment as a Judicial
Commissioner or an Additional Judicial Commissioney, unless he—

(@) is qualified to be appointed as a Judge ofa. High Court under clause (2)
of article 217 of the Constitution; or j

(b) has been the Chief Justice or a Jue of the High Court of

Bhopal or Vindhya Pradesh, as the case may be or

(c) has for at least five years served as, or o kercised the powers of, a distriot
judge in the State; or ‘

(d) has served:for at least ten years as'a sbordinate judge in the State ; or
(e) is or has acted as the Legal Remembr cer of the State ; or

(f) has for at least ten years been a pleader of the High Court of Bhopal or
Vindhya Pradesh, as the case may be, or, i before the establishment of any
of those Courts of any court exercising the h1 hest civil and criminal jurisdiction
in the State.

5. Casual vacaacy in the ofﬁce of they Judlcxa,l Commissioner.—On  the
occurrence of a vacancy in the office of the Judicial Commissioner, the Additional .
Judicial Commissioner, if any, or, if there bejfmore than one Additional Judicial
Commissioner, the senior among thew, shalf, pending the appointment -of the

Judicial Commlssmner, act as the Judicial Cmmlssmner

8. Rank, precedence and respensmlh of Judicial Commissioner.—The
Judicial Commissioner shall have rank and/ precedence before the Additional
Judicial Commissioner and shall be responsibje for the administration and generally
fot ‘the distribution of business of the Cour of the Judicial Commlssmner '

7. Exzercise of jurisdiction by Judicial Commissioner and Additional Judxexal‘
Commissioners,—Save as provided by thisfAct and subject to such orders as the
Judicial Commissioner may make as regayds the distribution of business between
himgelf and the Additional Judicial Comujissioners, the jurisdiction of the Courb
of the Judicial Commissioner may be exgrcised by the Judicial Commissioner or

by any Additional Judieial Commlssmn .

8. Civil and criminal jurisdiction of zhe court of the Judicial Commissioner,—
Save as otherwise provided by this Act of any other law for the time being in force,
the Court of the Judicial Commissioner sifall, with reference to any civil or criminal

- proceeding under any law for the time b ¢ in foree in the State be the highest court
of appeal, revision or reference.

9. Registrar and ministerial oﬁcrs. (I) The Judicial Commissioner may
appoint a Registrar and-such other niinisterial officers as may be necessary for
the administration of justice by the Court of the Judicial Commissioner and for the
exercise of powers and the performancg of the duties conferred or imposed on it by
this Act or any other law for the timefbeing in force.

(%) The Judicial Commissioner mgy make rules for delegating to the Registrar
%uch powers and duties of a judicial, qdasi-judicial or non-judicial nature as he deems
t.

‘and statements to be kept by Judicial Commig=

al Commissioner shall keep such registers,
ary for the transaction.of the business of the
Commissioner, such. of those registers, books
and accounts and such statements of the work d.one in the Court as may from time
to time be required by the Chief Cofnmissioner. '

' Commissioner shall also - comply -with such -
requisitions as may be made by ‘the. Central Government or the;Chief Commis.
sioner for certified ¢opies of; or 0 Tl ‘Court of the
Judmla.l Commissioner or 5 co

10. Registers, books and accoun
gioner.—(I) The Court of the Judi
books and accounts as may be nece
Court and shall forward to the Chief
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11. Procedure of the Court of the Fjdicial Commissioner.— Notwithstanding
anything contained in the Code of Civilf Procedure, 1908 (Act V of 1908), or the
Code of Criminal Procedure, 1898 {Act ¥ of 1898), the Court of the Judicial Cora«
missioner may record evidence and judfgments in such manner and prescribe such
forms to be used in proceedings before ft as it may direct by rules made by it with
the sanction of the Chief Commissionpr.

12. Admission and removal of adyocates, va};ils and pleade! .——_(1) The Court
-of the Judicial Commissioner may, subject to such rules as it may with the sa,nctipn
of the Chief Commissioner make, admit proper persons to be advocates, vakils
and pleaders in any court in the Stafe and may remove or suspend from practice
-on reasonable cause any person so pdmitted and may authorise such advocates,
vakils and pleaders to plead and to act for suitors and accused persons :

Provided that advocates, vakilsfand pleaders who, immediately before the 25th
day of January, 1950, held a sanad fbr practising in the High Court of the State shall
be entitled to appear, plead and actlas advocates, vakils and pleaders in the Court of
the Judicial Commissioner and in gll courts subordinate thereto.

hdvocate, vakil or pleader shall be allowed to
plead and act for suitors and accused persons, except that any suitor may appear,
plead or act on his own behalf or $m behalf of a co-suitor if so authorised.

13. Seat of the Court of the Jydicial Commissionsr,—The Court of the J udici_al
Commissioner for Bhopal shall sitjat Bhopal and the Court of the Judicial Coramis-
sioner for Vindhya Pradesh shall sit at Rewa : ' L

Provided that either Court rhay sit at such other place or places as the J udicial
Commissioner may, with the apgroval of the Chief Commissioner, from time to time, )
&ppoint.- ; o

(¢) No person other than an

CHAPTER III
FUBORDINATE COURTS

. 14. QOlasses of eour‘ss.——Ig addition to the Court of the Judicial Commissioner
and the Courts of Small Causps established under the Provincial Small Cause Courts
Act, 1887 (IX of 1887), and the courts established under any other law for the
time being in force, there shall be the following classes of civil courts, namely :—

(¢) the court of ghe district judge ;
(i?) the court of o subordinate judge ;
(¢3t) the court offa munsiff: .
Provided that in the éise of the State of Vindhya Pradesh, courts of subordinate

judges shall be established only with effect from such date as the State Governmend _
may, by notification in g‘he Official Gazette, specify.

15. Civil districts and district judges.—(Z) For the purposes of this Chapter
the Chief Commissionegf may, by notification in the official Gazette, divide the
State into civil districts and may alter the limits or the number of such, distriets
sud may determine- the headquarters of each such district.

(2) The Chief Corémissioner shall, after consultation with the Judicial Commis-
sioner, appoint as many persons as he thinks necossary to be district judges and
shall post one such person to each district as district judge of that district :

Provided that bﬁe same porson may, if the Chief Commissioner thinks fit, be
appointed to be theidistriet judge of two or more districts.

_ 16. Additional district judges.—(7) When the business pending before the court
of a district judge requires the aid of an additional judge or judges for its speedy -
isposal the: Chief Commissioner may, after consultation with the Judicial Commig- ’

onal district judges a8 way be nocossary.
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(?) An additional district judge so appointed.shall discharge any of the fune-
tfons of a district judge which the district judge may fssign to him, and in the
discharge of his functions he shall exercise the same powgrs as the district judge.

- 19, Munsifis and subordinate judges.—(Z) The Chjef Commissioner may, after
eonsultation with the Judicial Commissioner, fix the nfimber of subordinate judges
and munsiffs to be appointed and, if there is a vacaifey in that number, may, sub-
ject to the rules, if any, made under sub-section (2), fppoint such person as is nomi-
nated by the Judicial Commissioner to the vacancy. : ' '

(2) The Chief Commissioner may, after consultion with the Judicial Commis-

gioner, make rules as to the qualifications of persghs to be appointed as subordinate
judges and munsiffs. : i

18. District court to be principal civil urt of original jurisdiction.—
The court of the district judge shall be the princjpal civil court of original jurisdiction
in the district. /

19. Original jurisdiction of district courtsy—Save as otherwise provided by any
other law for the time being in force, the courf of the district judge shall have origi-
nal jurisdiction in civil suits without limit ag/regards the value.

20, Original jurisdiction of subordinate ,_‘3‘-‘- dges and munsiffs.—The jurisdiction to
be exercised in original civil suits as regardh the value by any person appointed to
be a subordinate judge or a munsiff shall Pe determined by the Chief Commissioner,

after consultation with the Judicial Comm issioner, in such manner as he thinks fit.

21. Local limits of jurisdiction of rfunsiffs and subordinate judges.—(Z) The
Jocal limits of the jurisdiction of a suborflinate judge or a munsiff shall be such as
the Chief Commissioner may, by notifica fion in the Official Gazette, define.

(%) When the Chief Commissioner posts a subordinate judge to a district, the

local limits of the district shall, in the gbsence of any directions to the contrary, be
the local limits of his jurisdiction. : : :

22. Powers of the Chief Commiss,ner to regulate the institution of particular

elass of suits.—Notwithstanding anytling contained in sections 18, 19, 20 and 21,
the Chief Commissioner may, by orde published in the Official Gazette, direct that

any particular class or classes of suits{shall only be instituted in any particular court
or courts.

23. Honorary subordinate judge or muneifis.—(I) The Chief Commissioner
may, after consultation with the Judicial Commissioner, appoint any person to be

an honorary subordinate judge or an fhonorary munsiff and may confer on such judge

or munsiff all or any of the powers copferrable under this Act on a subordinate judge

or a munsiff, as the case may be, with respect to any class of suits or withdraw or

suspend the exercise of any powers

o conferred.

(2) Any persoh\ on whom powers are conferred under sub-section (I) shall be

deemed for the purposes of this Act to be a subordinate judge or a munsiff, as the
cage may be.

24, Small cavse - jurisdiction fof subordinate judge or munsiff.—The Chief

Commissioner may, by notification/in the Official Gazette, confer within such local.

limits as he thinks fit on a subordiljate judge or a munsiff the jurisdiction of a judge
of the -Court of Small Causes undgr the Provincial Small - Cause Courts Act, 1887
(IX of 1887), for the trial of small cause suits up to-such value, not exceeding five -
hundred rupees in the case of a subordinate judge or one hundred rupees in the case
of a-munsiff as the Chief Commissibner thinks fit, and’ may withdraw any jurisdiction

L At
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25. Exercise by subordintate judges of jurig :
proceedings.—(7) The Judicial Commissioner fmay, by general or special order,
authorise any subordinate judge to take cognjzance of, and any district judge to
transfer to a subordinate judge under his conffol, any proceeding or any class of pro-
ceeding, specified in such order, under—

(@) the Tndian Succession Act, 1925 {XXXIX of 1925) ; or
(b) the Guardians and Wards Act, fSQO (VIIT of 1890) ; or

(¢) the Provincial Insolvency Act, ;920 (V of 1920).
(2) The district judge may Withdr?iw any such proceeding taken cognizance

of by, or transferred to, a subordinate judge under his control, and may either dispose

of it himself or transfer it to any other cgbmpetent court.

(3) Proceedings taken cognizance off by, or transferred to, a subordinate judge
under this section shall be disposed of By him, subject to the rules applicable to like
proceedings in the court of the district judge.

26. Place of sifting of courts.——(i) The Chief Commissioner may by order
fix the place or places at which any copurt constituted under this Chapter is to be

held. ;
(%) The place or places so ﬁxlad may be beyond the local limits of the
jurisdiction of the court. i ‘

(3) Save as otherwise provided by an order under this section, a court constituted
under this Chapter may be held at apy place within the local limits of its jurisdiction.

27. Control of courts by district judges.—Subject to the general superinten-
dence and control of the Judicial Cgmmissioner, the district judge shall have control
over all the civil courts within the Jocal limits of his jurisdiction.

28. Ministerial officers of courts.—(7) The ministerial officers of the district
court shall be appointed by the djstrict judge. ,
(%) The ministerial officers oficivil courts under the control of the district judge
_’srhra.ll be appointed by the distrietf judge.

(3) Every appointment undgr this section shall be subject to such rules as the
Judicial Commissioner, with the

iaporoval of the Chief Commissioner, may make in
this behalf.

29, Delegation of powers jof district judge and district court—The district
judge may, with the previous kanction of the Judicial Commissioner, delegate to
the judge of any court under ??s control all or any of the powers conferred on the
district judge by section 27 of this Act and on a district court by section 24 of the
Code of Civil Procedurs, 1908 quct V of 1908), to be exercised by such judge in any
-specified portion of the distrigh, subject to the control of the district judge.

it

4

CHAPIER IV

s

APPELLATE AND REVISIONAL JURISDICTION IN Civin CASES

30. Appeals from origfinalv decrees.—Save as otherwise provided by any law
for the time being in force; appeals from decrees of courts "exercising original juris-
diction shall lie as follows : :

 subordinate judge in a
8, t0 bhe court of the
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Chief Commissioner may, by notificatien in the Official azette, direct that appcals: -
lying to the court of the district judge from all or anf of the decrees passed by ar
munsiff in any unclassed suit the value of which dogs not exceed one hundred :
rupees shall be preferred to such subordinate judge ag may be mentioned in the
notification, and the appeals sball thereupon be prdferred accordingly, and the
court of such subordinate judgeshell be deemed to bgthe court of the district judge
for the purposes of all appeals so preferred.

81. Appeals from appellate decrees.—(7) Savef as otherwise provided by any
law for the time being in force a second appeal shglllie to the Court of the Judicial
Commissioner in any of the following cases fromf an appeliate decree of a distriet -
court on any ground which would be a good gjound of appeal if the decree had’
been passed In an original suit, namely :—

(@) in a small cause suit or unclassed s

(1) if the value of the suit is onthoupand rupees or upwards, or the
decree involves directly some claim ‘,‘! or question respecting property
of like value and the decree of the § 1stnct court varies or reverses, other-
wise than as to costs, the decree offthe court below, er

(¢%) if the value of the suit ,f. two thousard five hundred rupees or
upwards, or the decree of the dig
to, or question respecting, proper e,f of like value ;

(b) in a land suit—

(¢) if the value of the suit if two hundred and fifty rupees or upwarde
jrome claim to, or question respecting, pro-

or the decree involves directlyj
perty of like value, and the dgcree of the district court varies or reverses,.
decree of the court below, or

otherwise than as to costs, th§ .;
(#2) if the value of the ;f it is one thousand rupees or upwards, or the
decree of the district court isfvolves directly some ciaim to, or question res.

pecting, property of like va, ‘ e.

(2) The provisions of Order XIg of the Code of Civil Procedure, 1908 (Act V
of 1908) other than rule 34 of the faid Order, shall apply, so far as may be, to a
gecond appeal under this section a*?o to the execution of a decree passed on any.
guch appeal. : §

32. Finality of appellate &eﬁee of district court.—Subject to the provisions
ofsections 31 and 34 an appellate/decree of a district court shall be final.

23. Period of lmitation.~—{I) The period of limitation for & second appeal
wnder section 31 shall be ninetygdays from the date of the decree appealed against.
* (2) In computing such pd
the period of limitation of thg appeal shall be governed by the provigions of the
Indian Timitation Act, 1908 (X of 1908). -

Court of the Judicial Commigsioner may call for the record of any case which has been
decided by a civil court supordinate to it and in which no appeal lies to it, and
(@) if any civil gourt by which the case was decided appears to have
exercised a jurisdictiof not vested in it by law, or to have failed to exercise,

34. Revisional powers § the Jouxt of the Judicial Commissioner.—(1) The

& jurisdiction so vestgd, or to have acted in the exermse of 1ts ]urlséhctlon w1th

material u'regu]arlty,

rict court involves dircctly some claim

riod and in all other respects not herein specified .
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is made unless the applicant satisfies thg Court of the Judicial Commissioner
-~ that he had sufficient cause for not makjng the application within that period,
(#) no such application shall be agmitted in a small cause suit. under .the
-value . of one thousand rupees or in gn unclassed suit under the value of
two hundred rupees, :

(%%) on any such application tHe Court of the dJudicial Commissioner
-shall not revise the decision of the gourt below except in so far as such
decision involves a question of lawfor custom in respect of which the applica-
tion has been admitted, and 1

(i) when any such applicatign has been admitted, the Court of the
Judicial Commissioner shall, subjget to proviso (¢ii), treat the matter of the
application as if it were an appegl.
Ezxplanation.—A question of procgdure is not a question of law or custom within

the meaning of clause (b).

(2) In computing the period of limitation mentioned in proviso (¢) to sub-section
{Z) and in all other respects not herein specified, the period of limitation of the appli-
cation shall be governed by the prgvisions of the Indian Limitation Act, 1908 (IX
of 1908). ;

(3) Section 115 of the Code ¢

of Civil Procedure, 1908 (Act V of 1908), shall nob
apply to the States of Bhopal or}

indhya Pradesh.

35. Court-fees payable on vision.——(l) The court-fees payable on applica-
tions to the Court of the Judiciil Commissioner for the exercise of its jurisdiction

. under section 34 shall be the sarhe as those for the time being payable on like appli-

- of the district-an

cations to the High Court of Jg

(2) If the Court of the Jydicial Commissioner, on an application in respect of
which the fee payable under sfib-section (1) has been paid, sets aside or modifies a
decree or order of the court bglow or remands the case for a fresh decision, the Court
of the Judicial Commissioner jnay grant to the applicant a certificate authorising him
to receive back from the Collector of the district in which such court is situated the
full amount of such fee or sugh part thereof as the Court of the Judicial Commission-
er, having regard to the circpmstances of the case, may think fit.

dicature at Nagpur.

CHAPTER V

MISOELLANEOUS

E
FZT 36. Temporary va.c%ﬁcies in office of district judge.—In the event of the
death of a district judge or of his being prevented from performing his duties by
illness or other cause o of his absence from the civil district on leave, the additional
district judge, if any, in the district or if there are more than one the first in rank
among them or wherd there is no additional district judge the first in rank of the
subordinate judges, iany, shall assume charge of the district court, without in.
terruption to his ordinary duties, and while so in charge, shall perform the duties

of a district judge with respect to the filing of suits-and appeals, receiving pleadings,

execution of pro
additional digtric

ses, return of writs and the like, and shall be designated as the
idge, or the subordinate judge, as the case may be, in charge
(all ‘cofitinue in such charge until the office of the district judge

‘an officer duly appointed thereto. :




37 Delegatxon oi powets of dlstnct ]udge. ‘{ _dlstnct judge leavmg tho
thua.rters and procéeding on duty to any place within his district may delegate
%0 an additional distriet judge, or where there is ng Fsuch additional district judge,
$0 & subordinate judge at the headquarters, the ppwer of performing such duties,
specified in section 36 as may be emergent, and gich officer shall be designated as

she additional district judge or the subordinate jug ge, a8 the case may be, in charge
of the. headquarters. £

38. Temporary vacancy in office of suboi' nate judge.—In the event of the
‘death, suspension or temporary absence of’ a fy subordinate judge or a munsiff,
‘the district judge may empower the judge of any subordinate court or the cours
of a munsiff of the same civil district to perforzh the duties of the judge of the vacated
-snbordinate court or the court of the mun,sﬁf as the case may be, either at the place

.of such court or of his own court ; but in evefy such case the registers and records of
$he two courts shall be kept distinet.

38. Continuance of powers of offic rs Where any person holding an office in
~ the service of the State Government wﬁ has been invested with any powers under
this Act throughout any local area i a,nsferred or posted to an equal or higher
office of the same nature within a like Idcgl area, he shall, unless the Chief Commission-

- ex otherwise directs, or has otherwise flifected, exercise the same powers in the local
area to which he is so transferred orj) osted

' 40, Vacatwns.—-—(]) Subject to fhe approval of the Chief Commissioner,.the
Judicial Commissioner shall preparey a list of days to be observed in each year as

closed holidays in the Court of the § udlelal Commissioner and the civil courts sub- .
ordinate to that Court.

(2) The list shall be pubhshe jin the Official Gazette.

(8) Any judicial act done by 4 § civil court on a day specified in the list shall not
be invalid by reason only of its ha, _ff mg been done on that day.

41, Power to make rules.—§I'he Court of the Judicial Commissioner may,

“from time to time, make rules ¢énsistent with this Act and any other law for the
time being in force— i

(@) for the supervision all courts subordmate to the Court of the Judicial
Commissioner and heir inspection ;

(b) for the translation g jof any papers filed in the Court of the Judlclal Com-
: missioner an ¢ preparation of paper books for the hearing of
appeals and ¢L copying; - typing or printing of any such papers or
translations anfl jthe recovery from the persons at whose instance oz
on whose behaff papers are filed, of the expenses thereby incurred ;
(¢) the fees to be wrged for processes issued by civil courts, or by any
officer of any pu h court and the fee payable in any suit or proceeding
in any such cdunt by any party to such suit of proceeding in respect of
the fees of thp pl leader of any other party to such suit or proceedings ;
{d) the manner in j h b proceedings of eivil courts shall be kept and record-
- ed, the maynef in which paper books for the hearing of appeals shall
be preparedjang the granting of copies ;
(e) all matters reldting to officers of court ;

84 declarmg What

ons shall be permitted to act as petition writers in the

6" of hcence% to such persons, the conduct of busmess
“the scale of fees to be cha,lged by, them ; and
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_ 42. Abolition of certain coutts.—
Judicial Commissioner;, which ate in existence in the State of Vindhya Pradesh
st the commencement of this Alet (hereinafter referred to as * the existing civil
eourts”), are hereby abolished. | X

3 A
43. Existing rights nof affected.—(1)\ The abolition of any existing civil court
under section 42 shall not prejudicially affect the continued operation of any notice
served, injunction issued, directiof made ok proceeding taken before the commence-

ment of this Act by such civil coutt under the powers then conferred upon it.

(2) Every appeal, suit or othpr proceeding pending before any of the existing
eivil courts immediately before the commendement of this Act shall, on such com-
mencement, stand transferred to the court exercising the jurisdiction under this Acé
which corresponds, go far as may be, to the jurisdiction of the court in which the
proceeding was pending, and thelcourt to which the proceeding so stands trans.
ferred shall proceed to try, hear angl determine the matter as if it had been pending

(3) Every decree or order madq or sentende passed by any of the existing civik
courts shall be deemed for the purpéses of exeqution to have been made or passed
by the corresponding court established under |this Act.

Explanation.—In this sub-sectioh, the expliession * corresponding court” means
the court in which the case or procedding in which the decree or order was made or
gentence was passed would have laid, if the oaﬁie or proceeding had been instituted
after the commencement of this Act. = ! :

(4) Where any existing civil couft has by reason of its abolition under sectiom
42 ceased to have jurisdietion with

papect to %ny suit or proceeding, any proceed-
fng in relation to that suit or proceed

‘ gng which iif that court had not ceased to have
jurisdiction might have been had therpin may bp had in the court to which the busie
ness of the former court has heen trjnsferred ander this section.

44. Repeals and savings.—The VindhyagPradesh (Judicial Commissioner’s
Court) Ordinance, 1950 (X of 1950) knd the hopal (Courts) Ordinance, 1950 (XTI
of 1950) are hereby; repealed : '

Provided that the repeal by thig Act off any of the Ordinances aforesaid shall
not affect— '

dreof ; or
(b) any penalty, forfeiture or gunishment incurred in respect of any offense -
committed against any

Ordinance so repealed ; or
(¢) any investigation, legal pr
punishment,

(@) the previous operation\‘th

boseding or remedy in respect of amny such

and any such investigation, legal procgeding.or remedy may be instituted, continued
or sunforced, and any such penalty,

orfeiture or punishment may be imposed ag
if this Act had not been passed ;

Provided further that, subject to

the provisions of the preceding proviso, any-
thing done or any action taken, inc

wding any appointment or delegation made,
notification, instruction or direction ispued, or any rule, regulation or form issued

or framed under any Ordinance hereby repealed shall be deemed to have been done
or taken under the corresponding prdvisions of this Act.




